IN THE CENTRAL ADNINISTRRTIUE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

 RP 8§7/93

in .
CA _22/93, ) ' Dt, of Drdar:25—1-94.

el NB IDLOUVUN “iBLLllGL Hanayel
Kurnool, ‘

2, The General Manager, Telecom,

C70 Compound, Sec'bad.

3. The Chief General Manager,

Telacom, Hyd,

4, The Uirector General, Telecom,
New Delhi,

essefpplicants/Respondants

e

St

Vs,
1. M.P.Kendhuli

+sseRBgpondent/Applicant
Counsel ?nf the Applicants : Shri N.R.Devraj, Sr.CGSC
Counsel for the Respondent® : Shri Krishna Devan

a2

CORAM:

THE HON'BLE JUSTICE SHRIVU.NEELADRI RAQD : UICE;CHAIRMHN

THE HON'BLE SHRI R.RANGARAJAN

MEMBER (A)

..02.



RP 67/93
in '
0A 22/93, ‘\' Dt. of Order :25=1-94,

(Order passed by Hon'ble Shri T.C.Reddy,
Member (J) ).

* * *

8.9.67/93 is filed to review ths judgmént of

this Bench dt,8-2-93 passed in 0A 22/93, [The:03A. =i

ed T J— —
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Selection Gradse Transmissinn As#t, to refii his pay

wee.fo 19-11-92, 1In ths}0.A. it had besn pleaded that the
gpplicant had bqen promoted on 28-6-72 from clerical cadre
to the gpas cédra of Transmission Agst. and on complation
of 10 years service in the caara of Transmission Asst,'
that the applicant was promoted as Sr.Grade Transmission
Agst, on 19~1i-82. Uhen the R.P. came up for admission
today it was brought to our notice that the applicéht in
0A 22/93 (respondent in RP) had not besn promoted as
Sr.Gréda Transmission Asst, but only had been given

tha selection grads in the post of tramsmission Assf.
u.é.?. 19-11-B2, So as ssen the Banch had proceeded

on the basis while delivering orders in UA 22/93 as if

the applicant in OA 2@/93 had been promogsd as to ths
Postinf Sr.Gr.Tranémissiun Asst.(SGTA) on 19=11-82 and_
that thaey had besn holding the said post from then

onwards, The position ag indicated in the judgment,
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- T
(T.CHANDRASEKHAR REDDY)
Member (J)
-~ Dt,25th Jagsary, 1994, )9””:*.‘-_1?&
Dictated in"Open lourt, Deputy Redistrar(J)
avl/
To

with regard to the post the applicant'held is not correct}
This constitutss error apparent on the f ace of the rsecord.

Se in view of this position it wuld be fit and proper to

revieu the judgment dt.8-2-93 passed in DA 22/93 and set

aaidé the sgame,

2, In the result the judgment dt,8-2-83 in OA 22/93
ig revieued and the sams is heraby set aside andIOA 22/93
is restorsd to ‘its' file, As there i'a,I factual arror in.
the D'ﬁf Shri Krishna Devan, counsel for the applicant(;
in 0OA 22/93 sgeeks tims tg amend the O.A. suitably. List
this 0.A. affar:tuo weeks for admission. Shri Kr;shna
Devan will be at liberty to take suitaéls steps to amend

the DA in the meanwhile to explain the correct position

1. The Telecom Listrict Manager, Kurnool. ,

2. The General Manager, Telecom, CTO Compound, Secunderabad.
3. The Chief General Manager, Telecom, Hyderqpad. '

4. The Director General, Telecom, NewDelhi.

8, One copy to Mr.N.P.levraj, Sr.CGSCeCAT.Hyd

6. One cépy to Mr.Krishna Devan, Advocaﬁe, CAT.Hyd.

7. One spare cOpY.
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